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” v CENTRAL ADMINISTRATIVE TRIBUNAL: BANGALORE BENCH
‘. ‘ ORIGINAL APPLICATION NUMBER 910 OF 1993

THURSDAY THIS THE 3RD DAY OF FEBRUARY,1994.

Mr.Justice P.K.Shyamsundar, ... Vice-Chairman,

* Mr.T.V.Ramanan, ... bMember{A)

B.V.Srinivasa iurtny,

Aged 52 years,

S/o S.Venkat Rao,

r/a No.46/5, 5th Cross,

Mal}eswaram,

Bangalore-560003. .. Applicant.

(By Advocate Dr.i.S.dNagaraja)

V.

1. The Cnief General iManager,
Department of Telecommunications,
Karnataka Circle, Bangalore-560 008.
The Direéctor,

lecommunications,_Bangalore Area,
bangalore.

2.
Te

3. Union of India, .
represented by Secretary to Govt.,
Ministry of Communications,

New Delhi. .. Kespondents.

(By Standing Counsel Sri ii.5.Padmarajaian)

ORDER

vir .Justice P.K.Shyamsundar,Vice—Chairman:-

we have heara both sides. We think it appropriate to direct

the applicant to exhaust the remedy of a revision petition avail-

Nable under the statute before coming back to us. we therefore,

‘1ect the applicant to exhaust tne aforesaid remedy before
"

oifing back to us. With tnis ooservation, we dispose of this
folication for thne present. Dr. 1M.S.Nagaraja, learned counsel
. %for the applicant seeks for continuation of the interin order

e

of stay forcing recovery order to be effected from his client.
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We direct continustion of the said interim order suoject to

the applicant filing revision petition witnin one month from

the date of receig. of a cipy of this order by the applicant.

the aforesaid stay order vill continue till the disposal of

tine revision petition. We .1lso reawind the revisional authority
|

that wnile disposin, of the cevision petition, it is only appro-

. | . . . .
priate to make a jjpeaking order giving reasons in support of
i

whatever order is wjide. MO Usts. /
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